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Action Taken Report on behalf of Uttarakhand Pollution Control
Board

In matter of
Original Application No. 656 of 2024

News [tem titled " 3% @ @1 ol G (T9HT U4 o fauT SEIMG g
£ T T P @ 3 o W ARF B AT JAAIT appearing in
Uttarakhand Samachar dated 03.05.2024.

1. That the above-mentioned matter was listed for hearing on
20.01.2025 wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions:-

[13
s

4. Further, three weeks’ time, subject to the above conditions, is
granted to the Member Secretary, UKPCB to comply with the

earlier order and file the response disclosing the action taken for

imposition of environmental compensation.



That in compliance with aforesaid directions of this Hon’ble
Tribunal, it is humbly submitted that the Regional Officer,
UKPCB, Dehradun vide letter bearing no. 1071, dated 19.09.2024
informed the Member Secretary, UKPCB that the inspection was
conducted on 28.08.2024 and the corresponding inspection report
was duly submitted. In this connection, a copy of the letter dated

19.09.2024 is being marked and filed as Annexure No. 01.

a. The report mentions that the excavation site is 24 meters in
length and 35 meters in height (average), with an estimated
extraction of 672 cubic meters (1,075.20 tons) of sub-mineral,
out of which 121.44 tons stone were found on-site, while the

remaining sub-mineral (soil and stone) had already been

transported.

b. During inspection, it was found that currently, no mining
activities of any kind are being conducted at the site and the
residential house is being constructed by the land owners and
the villagers along with the Gram Pradhan have not raised any
objection to the said construction of the residential building

on the aforementioned land.

That subsequently, the Member Secretary, UKPCB vide letter
bearing no. 1569, dated 27.01.2025 directed Shri Kewala Nand
S/o0 Late Shri Kulanand, R/o Gram-Dauda & Gram-Makku
Matiyal Taul, to deposit an Environmental Compensation of Rs
395173/- as the illegal Mining done by Shri Kewala Nand has

been assessed at 1075.20 tons. In this connection, a copy of the

: /?ﬂ“//’%
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letter dated 27.01.2025 is being marked and filed as Annexure
No. 02.

That apart from above, it is pertinent to mention that vide order
dated 25.09.2024 the Hon’ble Tribunal was pleased to issue the

following directions: -

3. Learned Counsel for Central Pollution Control Board
(CPCB) has also referred to the communications annexures-2
Colly dated 25.07.2024 and 28.08.2024 sent by CPCB to Member
Secretary, UKPCB for submitting the report in this regard. He
has informed that in spite of the two communications, no report
has been submitted by Member Secretary, UKPCB. Before the
Tribunal also inspite of service of notice, Member Secretary,
UKPCB has not appeared. Hence, we impose the cost of Rs.
25,000/- upon Member Secretary, UKPCB for not complying with
the order of the Tribunal and not assisting the Tribunal as a result
of which we have no option but to adjourn the case. Let cost be
deposited by Member Secretary, UKPCB-respondent no. 1 before

the Registrar General of the Tribunal within two weeks.

------

That in compliance of the aforesaid order, the Member Secretary,
UKPCB vide letter dated 14.10.2024, deposited the said amount
through Demand Draft no. “086014” before the Registrar

.r,m/%
o



General, NGT. In this connection, copy of letter dated 14.10.2024

is being marked and filed as Annexure No3.

The above repont is being presented for the consideration of Hon'ble

NGT.

o'| 3
&z Y 4

Dr. Parag Madhukar Dhakate
Member Secretary

N
| =

L ttarak hand Pollution Control
Board
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This Original Application is registered sug-moto on the basis of the news item titled “31aeT
W B A DR WA R v o R SEe R A ud a9 T, 3 a3
aiffas @ @i Ak appearing in Uttarakhand Samachar dated 03.05.2024.
The news item relates to illegal mining being done in Daida village in Pauri Garhwal district
of Uttarakhand. As per the article, the Mining and Revenue Department conducted 2
surprise inspection and raid of the concerned area, on which the issue of illegal mining and
transportation in village Makku area has come to light.

The news item states that during investigation, mining of minerals (soil-stone) was found
by JCB machine in Makku Chopta Motarway land on the left side of the road in Mathiana
Tok of village Makku. The news item further highlights that the mining activity was being
carried out without any kind of permission from the concerned authorities. The article also
highlights that a total of 672 cubic meters i.e. 1075.20 tons of 2 sub-minerals have been
excavated. Furthermore, the total quantity of sub-mineral stone found at the site was
121./4 tons and the remaining quantity was already transported by the concerned
offender. The Mining and Revenue Department has imposed a fine of Rs. 3,48,915 on the
cancerned person as well as the JCB that was being used for mining. The news item does
not disclose any action taken by competent authority for imposition EC for damage caused
by illegal mining.

The news item raises substantial issue relating to compliance of the environmental norms,
especially compliance of the Environment (Protection) Act, 1986 and Sand Mining
Guidelines, 2016.
Power of the Tribunal to take up the matter suo-motu has been recagnized by the Hon'ble
Supreme Court in the matter of “Municipal Corporation of Greater Mumbai vs. Ankita Sinha
& Ors.” reported in 2021 SCC Online SC 897.
Hence, we implead the following as respondents in the matter:
(1). Uttarakhand Pollution Control Board, through its Member Secretary, Gaura Devi
Bhawan, 46 B, IT Park Sahastradhara, Dehradun, Uttarakhand - 248 001.

(2). Central Pollution Control Board, through its Member Secretary, Parivesh Bhawan, Last

Arjun Nagar, Delhi-110032
(3). District Magistrate, Pauri Garhwal Dhara Rd, Pauri, Dhandri Talli, Uttarakhand - 246 001.

Issue notice to the above respondents for filing their response at least one week before the

next date of hearing.
Having regard to the encroachment and extent of illegal mining as reflected in the news item

and the photographs depicted therein, we deem 3 it proper to form a joint Committee
comprising of the representative of the Member Secretary, UPPCB; RO, MoEF&CC,
Chandigarh and the District Magistrate, Pauri Garhwal. The District Magistrate, Pauri

Garhwal will act as coordinating agency in
site, ascertain the correct position,

concerned and also sug

searchable PDF/ OCR Support PDF and notin the form of Image PDF.

the Committee. The joint Committee will visit the
the truthfulness of the facts disclosed in the news item
as mentioned above and the extent of illegal mining which has been done in tre area
gest the remedial action and submit the action taken report before
the Tribunal within eight weeks by e-mail at judicial-ngt@gov.in preferably in the form of
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A e-Challan
& @‘\\“ >IFMS

ey e

sury Form-209(1)
Hitnrhand FlnancT;T:lanrgbook Vol. V, Part- Il
Form No. 43A(1)
(See Paragraph 417 and 478) t
Challan form for depositing amoun

ia (Payment Gateway)
Name of the Treasury/Sub-Treasury/Bank/Bank Branch - State Bank Of India (Pay

Status : (8) Completed Successfully

T
1 | Name of the person (designation if necessary or KEWLANAND MAITHANI SO KULANAND
' Organization on whose behalf amount is being paid. MAITHANI
2 | Address MAKKU
3 | Registration Number (if necessary)
4 | Full details of amount to be deposited (for which MINING PENALTY
purpose and in favour qf)
5 | Gross value of Challan 148915
6 | Net value of Challan 148915
7 | Deapriment

Director Industries

Related office for which challan is to be deposit District Mine Officer Rudraprayag

9 | Full details of Head of Account

0853 - Non-ferrous Mining and Metallurgical
Industries

10

13 Digit code of Head of A/c As per details below

SLNo.  Services
1

Detail Head
0853001020100
Total Challan Amount- | - 148915
Rs. One Lakh Forty-Eight Thousand Nine Hundred Fifteen only -
Signature of departmental officer with seal

‘Amount
Mineral Concession Fee rent and interest charges.

148915
Amount (in words) -

KEWLANAND MAITHANI SO KULANAND

MAITHANI
Challan No- 08530524E0039397 Amount in Figure(Rs.) - 148915
Date - 18-MAY-2024 Amount in words - Rs, One Lakh Forty-Eight Thousand Nine
Hundred Fifteen only
Received Through
Bank Reff. No, - CPADVBGK]Jg

State Bank Of [ndia (Payment Gateway)
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O IFMS

Uttarakhand

B r—

Name of the Treasury/Sub

Status : (8) Completeqd Succcsst'ully
[T S5

e-Challan
Treasury Form
Financial Handbook
Form No, 43A(1)

{See Paragraph 417
Challan form for depositing amount

-209(1)
Vol. V, Part- I

~Treasury/Banlk/Bank Branch -

Hontals =~ O F

Baiik Reff. No. - CPADVPIND]

and 478)

State Bank Of India (Payment Gateway)

1 Name of the person (

designation if necessary or
Organization on who

se behalf amount is being paid.

RAJKUMAR TIWARI SO BHAGWATI
PRASAD

2 | Address

VILLAGE CHUNNI PC UKHIMATH -
TEHSIL UKHIMATH

3 | Registration Number (if necessary)

4 | Full details of amount to be deposited (for which

purpose and in favour of) ai'{t‘:ﬁ'wr %§< me Rt H:‘mﬁ o
5 | Gross value of Challan 200000
6 | Netvalue of Challan 200000
7 | Deaprtment

Director Indusiries

8 | Related office for which challan is to be deposit

District Mine Officer Rudraprayag

9 | Full details of Head of Account

0853 - Non-ferrous Mining and Metallurgical
Industries :

10 13 Digit code of Head of Alc

As per details below

SLNo.  Services Detail Head Amount
1 Mineral Concession Fee rent ang interest charges. 0853001020100 200000
Total Challan Amount- 200000
Amount (in words) - Rs. Twa Lakh only

Signature of departmental officer with seal

__.—-_-__-.—.-_-_—_-_—_--_——.._—._....-.._-—-—

-—-——.-_.__.._._-__.._—.-__.._—.-__.

RAJKUMAR TIWARI SO BHAGWAT!I
PRASAD

Challan No- 08530524E0059906
Date - 27-MAY-2024

Amount in Figure(Rs.) - 200000

Amount in words - Rs, Two Lakh only

Received Through

Bank Reff, No. - CPADVPIND]

State Bank OF India (Payment Gateway)
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o &/ Envionment 468, SR, UTd, WEEHRI U, RN

e
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qar ¥,
off Taell A<,
4 0 A,
TH-IeT T JTH-Tad, AT dldl,
STE—GE TR, RIS |

fiva - vl e SR Rl T & s 3|

TGy,

SR Rved 70 T BRa oo # AR e TdT T0-656 /2024, News Item
itled 3T G P SR G RMTT g eRd QR @M g1 @l T q<) BRI W0—3.0
Wﬁa@ﬂ?tﬂaﬂmmﬁwrﬂﬁm?ﬁgﬁmﬂqﬁﬂz@ﬁmfﬂGaauaﬂférazzmﬁ
T &5 T_cdher @ UH-ad ARATE e, SFTG-EyAT, SCRRGUS H e G o
T R @ # Ao THoaodlo g1 R 25002024 B A GIRG fehar a6 —

“Uttarakhand State Pollution Control Board is required to take step for imposition of Environmental

Compensation for the damage caused to the Environment”.
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E-mail : msukpeb@yahoo.co

forre 14.10.2024
Toehodlo HE

mH,
Registrar General
National Green Tribunal
New Delhi.

1 510 vAodlodlo BRI T AT o 656 /2024 W R T P faATE 25.09.2024 ® A A
RIRG 7 25000/— 3 RN @ WA |

FU SEE T 70 TH0GH0T0 3 TR 0.A. No. 656/2024 News ltem titled 3
< o @ R (@ SIoRd R S g @ TS 99) ST, 3 g | e @
TAI7T appearing in Uttarakhand  Samachar  dated 03-05-2024 i qRa s e
. % s B @ ar-uel PR R ffa [ m §-

"3 .. Member Secretary, UKPCB has not appeared. Hence. we inpose the
cost of Rs. 25,000/~ upon Member Secretary, UKPCB for not complying with rhe
order of the Tribunal and not assisting the Tribunal as a result of which we have no
option but to adjourn the case. Let cost be deposited by Member Secretary. UKPCB-
respondent no. I before the Registrar General of the Tribunal within two weeks. "
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